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DFFICE OF THE CHIEF METROPOLITAN MAGIS'I‘RA'lfE,,
 m

1,,l"NK BQ§'I'EB,

In supersession of earlier Link Rosters, the arrangement of Link Magsuates of East District,
Karkardooma Courts, is as follows w.e.t. 3"‘ May, 2023.

The following Ld. MMs shall work as Link l~/[Ms to each other and so forth, as per the table below :-

_..:<.5_-,
Z0 Nam Oi MM5 gin“ Name of M.Ms grin“

, . Ms. Shazadi Hallma Sadiya, Ld MMV In Sh. Arvmd Dev, Ld MM-01 26 <--> ahnaCoumoz) 24 .

___ V Ms. Chhaya Tyagi, Ld MM-05 03 <-> Ms. Sonika, Ld MM-04 \32
. , t ~- . . . Ms.Shrutl Chaudhary, Ld MM13 Ms.H1mansh1'Iyag1, Ld MM-03 16 <--> (Mama Courbol) 14

L _4 ‘Sh. Vinod Joshi, Ld MM 02 ts D <--> ; Sh.Akhi1 Malik, Ld MM (Mco) so
ls t~]/§ig;ir?:1§)lf‘fti)ve$=e"e-LdMM ;4or <--> Ms. Pooja Yadav,Ld MM (NIAct) 120
t , Ms. Poonam Singh, Ld. MM Ms.Deepa1.t Srivastava, Ld. MM

(Digital Traffic Court) r403 <"'> (Digital Court) A07

(1) in the absence or non-availability of the undersigned or him being on leave or otherwise busy with the
administrative work, the judicial work of the court of the Undersigned, shall be looked after as
fo1lows:-

S. Noll Days of the Month _ Judicial Officers 7
g 1 1 vi to 10*“ Ms.Shruti Chaudhary, Ld MM (Mahila Court-01)
l2 g |11"‘to 20“ H Sh.Al<hllMalik,LdMM(MCD)

l ls [me to an Sh. Arvind Dev, Ld. MM-01 i
in case of absence due to leave or otherwise of the above Ld. Link MM, the next following Ld. MM as
per table shall look after the judicial work of the undersigned and in case of absence of all of above-

L mentioned Link Mivls, the judicial work of the undersigned shall be looked after by the Duty MM oi
that day.

(2) in absence or non-avaiiaibilty or being on leave or otherwise busy with court work, the
Administrative work of the undersigned shall be looked after by the Ld. ACMM and in the absence
of Ld. ACMM, the work of the undersigned shall be looked after by the Ld Duty MM of that day.

(3) in the absence or non-availability of the Ld ACMM or her being on leave or otherwise busy with the
atlministrt-itive work the judicial work of the court of Ld. ACMM, shall be looked after as follows:-

S. No. Days of the Month Judicial Officers

l 1 1=' to we Sh.A1vind Dev, Ld MM-01
2 11"“ to 20"‘ Ms. Shmti Chaudhary Ld MM, (Mahila Court-01)

V3 21“ to 31“ Ms. Sonika, Ld.*M.'M-04
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Whenever any Ld. MM is on leave or busy in remand proceedings in hospital etc. or is not available
due to any reason, ltislher work shall be looked after by Ld. Link MM shown against hislher name in
the opposite column. in case, both the said Ld. MMs are on leave or not available, the Ld. MM whose
name is mentioned immediately below the name of Ld. MM concemed, shall work as next Link MM
and shall look after the work of tlte court of Ld. MM whose name finds mentioned above his name. In
case even the next Link MM mentioned immediately below the name of the concemed MM is on
it-ave or not available otherwise, Ld. MM whose name finds mentioned immediately below thereafter
shall work as the next Link MM for such period and so on 8t so forth. The two§,d. MMs mentioned in
first horizontal line shall be deemed to be Ld. MMs placed immediately below the two MMs
mentioned in the last horizontal line in the roaster for above purposes.

tn case more titan three Ld. MMs are on leave and the work of more than two courts is required to be
done by any Ld. MM, then it should be brought to the notice of the undersigned immediately who
sltall assign the work to any other Ld. MM to pass appropriate orders.

All the applications for carrying out inquest proceedings shall be placed directly before the Ld. Duty
MM, who shall initiate the said proceedings, under intimation to the undersigned. The Ld. Duty MM
shall proceed for inspection of the body of the inmate on the same day, either before holding court or
after coon hours. The Ld. Duty MM shall himself carry out inquest proceedings forthwith. In case, any
difficulty is being laced, the application shall be placed before the undersigned or in his absense
before the Ld. ACMM for assignment to any Magistrate.

Tltc Link MM besides fixing dates will also do other miscellaneous work including‘ recording of
evidence of the court on leave, except passing final judgments, depending purely on the availability of
time and volume of work fixed in their courts.

(71\) The Link MM shall first come to the court of Ld. MM on leave, personally deal with the
matter listed, dispose of misc. applications and then start the work of his/her OWII court.

(713) in order to avoid delay in regulating the court work, the Ld. ACtviMlMMs shall issue
instructions making it the responsibility of their respective ReaderIAhlmads/Stenos (in that order) to
intimate in writing to the office of undersigned by 10.00 AM positively, on the date when presiding
officer happens to be on leave or absent.

(7C) ht any case, the Link MM shall commence work in the concemed court when Presiding
Olficcr is on leave by 10.30 AM, in case where a particular judicial officer is expected to work as Link
MM in more than one court on a given day, he shall suitably instruct the reader of such other court to
inform the litigants and members of the bar about the time when the Link Magistrate would be coming
to such other court. (refer circular No. S958-6040lCMM dated 19.7.1999).

Application for Statement Uls 164 Cr.P.C., the applications for TIP of accused persons or of case
property, for preparation of inventories under Copyrights Act, Trademarks and other similar Acts, for
polygraph test, for Voice Samples, for specimen signatureslltandwritings, etc. shall be made over by
Ld. MMs having jurisdiction over the area to which it pertains, such applications shall be made by the
area MM to the next link MM as per link roster by name.

(ti/\) If the area MM is on leave or absent for above said reasons, hlslher link MM or in case of
absence even of later, his/her next MM shall deal with the application in the same manner deeming it
to have been made over to him formally in terms of direction. For removal of doubts, it is clarified that
in such situations, formal making over shall not be necessary nor awaited by the link MM (as the case
may be) who shall proceed to record the statement under section 164 Cr.P.C. or conduct TIP etc.

(BB) ilpon any application being made over by name in terms of above direction or receipt of such
dpPllCEillOI1 by the hnk MM or next link MM (as the case may be) in situations mentioned here in
above, the Ld. MM in question shall ordinarily be herselflhimself responsible for disposal of the
application, except for special reasons, which shall be recorded, in which event the application shall be
directed to be put up for necessary directions before the undersigned.

(BC) All MM's/MM(Reliever) are directed to dispose of the applicati s 164 Cr.P.C. as igned to
them preferably on the same date or for the special reasons to be rec , o the earl‘ subse “gm
date. in case an adjoumment becomes imperative. ( q
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<8“) ““’~“““ ‘Tim °‘ i*‘.¥°‘.‘.‘§Zl’..‘ii5.L°§.i3.Y/1“§..§Z‘e‘lTZFE‘f’§?§§£‘§§§Z§§$§ ?§‘§§il5‘?.i.’E‘l§‘;§.‘t‘§ Si
we pr°PemcsdanMrl$/lilrdlltfi case Ms. Sonika, Ld. M.M. 04 is on leave or not available due to any
Ms' Sumka, L ' ' "d ' k hall be ut up before the Ld. ACMM (East) f°T furlher maFki"8~ In
reasom men mg afo'I?sm dwcir lzave or tiher reason) of the Ld. ACMM 03350» '-he aPP1i¢afi°" Shall be
°?s§,%f§§2ivoaiaEl?<i:rgt;:a§ for marking it to any other Ld. Magistrate.pa

. . . . . f child/victim less than 13 years age:
toe) The applications for swlcmeg;alé.:rn1‘:60*;s(€il£\Ffi$‘g liming); against wofilen u/5 376 to 376D IPC
pqrtainingto PQICSO Actslgéfiié flaked by the 1_,d,ACMM (East) or in her absence or her being on
pl all €ag&:eBiuqctR$vI1$.°nhe day to me available MM (preferably a female officer).
cave. Y ’

- - ul 164 Cr.P.C. shall keep in mind the
am ' The fcgslfcggilteg5hé1tN7{6\:1;]fi:Er;:‘:?i1fil€):ttiglllizillxllsrensfmm Sexual Offences Act, 2012 whicl}[ll'DViSIQ|l50 _ . taking assistange Qbtfifldly provide assemveius "F ”*““‘F'.le§§§§tl§t§§i1i'y.i§§uyiianelied persons audio-video
translator! inte_11J1"3l<fY- if feqlflfed 3‘ 1“dime °
recording, subtect to availability of su malls-

. - - . 2512/41028-41118/CMMI Delhi'l‘lP will be conducted in manner as menuonedln the Circular N0 & MMS mceadin
4140 an lCMMI2003IDelhi dated 09/07/zoos. Ld. ACMM P 8

Elam 0g‘06:20O'?‘t1§{ t Mandoli Jail shall not leave the coun premises before 03.00 PM and afteror con ucting H »
completing the work fixed in their court for the day.

(S SINGH)
Addl. Chief Metr ' n Magistra ast)

Karkardo a Cour ellii

No hit ICMM/EAST/KKDlDelhi md= P4/9/43
Copy for information toi-

‘c@~;¢~_,1:..tJ

The Ld. Registrar General, High Court of Delhi at New Delhi.
The Principal Dist1'ict& Sessions Judge (1-IQ,) and West, THC, Delhi.
The Principal District & Session Judge East, North-East, and Shahdara, Karkardooma Courts, Delhi.
The Principal District 8: Session Judge, New Delhi, Patiala House, New Delhi.
‘the Principal District 81 Session Judge North, and Nortli- West, Rohini, New Delhi.
The Principal District 8.: Session Judge, South-West, Dwarka, New Delhi.
The Principal District & Session Judge South, and South-East, Saket, New Delhi.
The Principal District & Session Judge-cum-Special Juclge,PC Act(CBI), Rouse Avenue, New Delhi
The CMM, Central and West (Tis Hazari) New D lhi ', e (PHC), North & North-West (Rohini) South-
West (Dwarka), South 8: South- E Salt -ast( et), North East, and Shahdara, Karkardo '
the Ld Secr t

.ACMM/All the Ld. Metropolitan Magistrates EastDistri K“I . .

orria Courts, Delhi.- . e ary, DLSA East, Karkardooma Courts, Delhi.
‘u)l'beLd '
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, ct, arkardooma Courts, Delhi.e lncharge, District Couns Web Site Committe Ti H_ e, s azari Courts, Delhi.
. the lncharge Computer Branch, KElI'l(ilI'dOOIIlH. Courts, Delhi. (uploading on Layers/Web-Site).
. buoerintendent Adtnn. and Care Taking Branch, Karltardoorna Courts, Delhi.
- hicharge Pool Car, Karkardoo C

..._.._ ,¢~..“-l-
ma ourts,Delhl.

lncharge CashB h- ranc ,Karkardooma Courts, Delhi
Direct ' '

;_:5IEE:SG

or of prosecuuon, Delhi tlir. Prosecution Branch, KKD Courts Delhi
Chief Public Prosecutor, Karkardooma Courts, East, Delhi. , I
The Commissioner of Police, Delhi nd - 'DCP.E Dl . . ‘ .l_1tetG(Prisoiil.'l"iliarJall, Delhi/Isew Delhi fist, E h‘ “hr Chowkl In charge)
the Sccretarle B- s. at/\ssociation,TI-iC,PHC,l{ -

. Lockll inch - KD'ROhP arfle. Kurkardooma, Delhi. ml’ Dwarka & Sal Guns’ Deni / l

Add! ct SA 111%. i e Metr lit MBglSlI'i.tR!(EaSt)
Karkardoom urts, Delhi.
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